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ork of the Headin staff of both the 
resses is siilar, the uestion hether 
the ay scales of the Readin branch 
staff of JCB Letter ress should also 
be revised, is under consideration.

2.   As in the case of recruit ent 
rules, orders of the Ministry of Works, 
Housin and Rehabilitation reardin 
revision of scales of ay do not auto
atically a ly to the staff of JCB 
Letter ress,

Meetins of DJ.C. for Central 
Infor ation Service

10755.  SHRI K. . UNNI KR1SHNAN 
Will the Minister of IN ORMATION

AJC BROADCASTIN he leased to 
stale.*

(a) the nu ber of occasions on 
hich the  Deart ental  ro otion 
Co ittee for the Central Infor ation 
Service et since 1971

(b) details of the  decisions  and 
hether they have been i le ented 
or held in abeyance and

(c) hether it is a  fact that the 
Ministry had a roached  USC for 
seekin exe tion for not convenin 
reular Deart ental ro otion Co
ittee

THE MINISTER O IN ORMATION 
AND BROADCASTIN (SHRI L. 1C 
ADVANI) (a) and (b). A state ent 
is laid on the Table of the House.

(c) No, Sir*

State ent

S. No. ear rade to  hich 

D  held
No. of 
officers 
reco
ended

N o .  of Re  arks

officers
ro  oted

i 2 5 

t. *97* Selection rade 1  1

st*197 Selection rade 1 Only one officer  rooted as 
thei e as only one vacancy.

-197* SA (SS) 2 One officer retired  before the 
next vacancy arose.

*197 SA (SS) 2 2

5**97 SA (SS) s a

* *977 SA (SS) 5 .. Hie reco endation of the 
D  v  not i leented 
endin revie. A fresh D C 
as suested by tJSC as 
subseuently held in 197.

7-*97 SA (SS) 7 7

- *97* SA (JS)   

9**97 SA (JS)

10. *977 SAfJS) 9  9

n. *97 SA (JS) * .. DC et hut did not reco end
j—  i -
officet* ere not finalised.
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t 5

1* *972 JA (SS)   One officer not rooted for 
ant of vacancy.

*97 JA(SS) 9 7 To officers not rooted for 
ant of vacancies.

> 197* JA CJS) 
(Revieed in 1972)

1 1

*5 197 JA 0 2 One officer refused rootion 
and three officers -vrrc already 
a ointed to JA as direct 
recruits.

1 i$>71
(Revie'd lr

rade-I 
 *970

9 9

*7

iB
197

*97*

*ade-I

rade-II

0

5

0

IO

The D C had e anelled all the 
eliible officers irresective of 
the nuber of vacancies. As 
there ere only 10 vacancies 
onlvro officers ere rooted.

197 rade-rr 5 Soe of the vacancies reserved 
for SCST are to be dereserved 
ith the concurrence of D  
AIR after hich the reainin 
officers ill be rooted.

*0 1972   rade-ill 
(Revieed in 1972)

11a 0 The DC had e anelled all the 
eliible  officers irresective 
of the nuber of vacancies. 
A* there ere only 0 vacancies 
only 0 officers ere rooted.

1 197 rade-Ill *

Verdict of Sure e Court reardin its
oers to rant Secial Leave to 

A eal

1075. SHRI . V. KRISHNAN

SHRI K. MALLANNA

Witt the Minister of LAW, JUSTICE 
AND COM AN A AIRS be leased 
to state

(a)  etter it is a fact that  ov* 
*nunni have not acceted the Sure e 
Court's reuest to tetter its oers to 
rant secial leave to a eal fro any 
Jud ent on any atter and

Cb) if so, the detail* reardin the 
aruents in this reard

MBflSOTt O LAW, JUSTICE 
0 K  A AIRS (SHRI 

SSANTI BHUSHAN) (a) and *. It

a ears that the reference is to the 
su estion ade by the Chief Justice 
of India recently at the All India La 
Seinar held in Cochin that Secial 
Leave etition to the Sure e Court 
should lie only aainst decisions Ten
dered by the Hih Court under Article 
22 of the Constitution and that a
roriate aendents should be ade 
to, Article 1 of the Constitution for 
the sae. If so, the su estion ade 
by the Chief Justice cannot be treated 
as a roosal ade by the Court to 
the overn ent and the uestion of 
overn ent accetin or not accetin 
the sae does not arise.

So eti e in 1977, a roosal had 
also been received fro the Court su
estin that Articles 19 and 15 of 
the Constitution should be aended so 
at to enable the Court to fra e fcule*




